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The MInIster 01 Finance (Shrl 
Sachindra Chaudhurl): (a) and (b). 
lIlissions sent by the I.B.R.D. sub-
mit their reports to the World Bank 
President. As these reports are c18S~i­
tied, restricted docwnents of the World 
Bank. their contents cannot be dis-
closed. 

(c) Does not arise. 

U.S. Aid lor Public Seelor Industries 

5537. Shrl Sldheshwar Prasad: Will 
the Minister of Finance be pleased to 
state: 

(a) whether it is a 'fact that the 
public sector has not received any aid 
for its manufacturing industries from 
the U.S.A.; 

(b) if so, the reasons therefor; 

(c) the terms and conditions on 
which loans are ·being given; and 

(d) whether Government are in a 
position to publish a White Paper on 
this niatter? 

The Minister 01 Finance (Shrl Sa-
.,hindra Chaudhurl): (a) No, Sir. The 
manufacturing industries in the public 
sector have received aid from the 
U.S.A. 

(b Does not aise. 

(c) U.S. loans and interest thereon 
are repayable in U.S.. dollars. The 
terms and condItions of the present 
loans are:-

(I) US AID l.""",-These are "'-
payable in 40 years inclusive 
of a grace period of 10 years. 
Interest during the ftrst 10 
years is 1 per cent per annum 
and during the remllininll per_ 
iod of 30 years is 2l per cent. 
per annum. 

(ii) U.S. Ex;" Bank Loons-Th...., 
are repayable over a period of 
13 to 15 years inclusive of a 
grace period of 3 years. The 
rate of interest is 5l per cent. 
per annwn. 

(d) It is not considered necessary to 
publish a White Paper _ on this mat-
ter. 

Midwives under Local Bodies D.part-
ment in Kerala 

5538. Shrl Manlyangadan: Will the 
Minister of Health and Family Plann-
Inr be pleased to state: 

(a) whether the midwives working 
under the Local Bodies Department of 
Kerala were omitted when revision of 
pay wa, effected in 1951; 

(b) whether these midwives have 
now been absorbed in the Health Ser-
vice Department of the State; 

(c) if so, the decision taken regard-
ing counting their period of service 
under tIte Local Bodies Department 
"for the purpose of their seniority and 
fixation of pay; 

(d) whether any complaints have 
been received from them regarding 
their salaries; and 

(e) if so, the nature thereof and 
action taken to meet their grievances? 

The D~puly Minl.ter In the MiD.istry 
of Health and Family Plannlnr (ShrI 
B. ,s. Murthy): (al to (e). The infor-
mation is being colle:'ted and will be 
laid on the table of the Sabha. 

Rural Electrification In GuJarat 

5539. Shrl Jashvant Mehta: Will the 
Minister of Irrlration and Power be 
pleased to state: 

(a) whether Gujarat Government 
have represented about the difficulty 
experienced by the GUjarat Electricity 
Board due to shortage of transformers 
to take electric lines to rural are .. for 

. rural electrification progamme; and 

(b) the reaction of Government 
thereto? 

The Minister of IrrI,atioll and ..... r 
(Sbrl Falr:bn4d1D AbIDed): (I) mel 
(b). There i. shortage of electrolytic cop-
per required for the manufacture of 
transformers indilenously. morta 
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are being made to secure additional 
quotas <if copper on the basts of the 
requirmento,; 
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!terala N.G.Os. 

5S4"-A. Shri Va_no N.I.: Will 
the Minister of l"lDaDGe be pleased to 
it&te: 

(a) whether the N.G.O'. asaociationa 
in KeraIa state have decided to 10 on 
strike following thl> deemons taken by 
Govt"mment on the Pay Commiuion'. 
report; and 

(b) if so. the stept takeD to meet the 
demand of the N.G.Os? 

...,.., MiIIIII8er ", .,.... (811ri 
......... ~): (a) There bave 
IIeeD aome Pre .. ftII'(>rb to tM. effect. 
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(b) The I State Government ha"" 
examined the demands in the light Of 
the available resourceo and have oII!oIr-
ed to sanction one increment to all 
thoae N.G.Os who get a ben~t ol I ..... 
than Rs. 5/- a month as a result ot 
pay fixation and alBo to sanction ODe 
increment to all those wil>h not less 
than 15 years of service. 

Pro4teerln&' In Land PrIC08 

5540-8. SbrI J'uhvlUlt MelIta: Will 
the Minister of Works, HolUin, ad 
Urban Development be pleased 16 
state: 

(a) whether Government have taken 
any, decision to hl'ing forward lellola-
tion to stop the profiteering in the 
priceo of land surrounding bit cities; 
and 

(b) if so, the detail. thereof? 

TIle Minister of Works. Hoaslnc IUId 
Ur... Developmeot (SlIri MeIIr CloUd 
KhIUlDa): (a) and (b). The matter 10 
under consideration. 
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